N\

QA - sgsg\’ DR
]

\
NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 6,122,084 ’r‘—H

Heard Mr,A.K.Mishra,ld.,Counsel
for the applicant, Mr.B.Dash,ld.Additional
Standineg Counsel, T.Dash,Ld.Covermment
Counsel and Mr.B.R.Sarangi,Ld.Coﬁnsel
for the private Res.No.4,.

The grievance ventilated by the
applicant in this 0O.A, has already been
considfered by our order dt.3,11.04 in
CeAcli0e1255/03, Alherein we have quashed
the order of promotion dt.6,2,04, Bince
the Respondents have been asked to review
the promotion of the applicant for the
year 2002, the case of the applicant also -
should be considered if he comes withinm

the zone of consideration,.

In this view of the matter the reliefs -

sought in this O.A, has become infructuous

and accordingly this O.A, is disposed of.

No co0stse.
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